IN THE INCOME TAX APPELLATE TRIBUNAL
RAJKOT BENCH, RAJKOT
(Through Virtual Court)
BEFORE SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER
& MS. MADHUMITA ROY, JUDICIAL MEMBER

IR AT H./1.T.A. No. 121/Rjt/2018
(ﬁm‘mw a¥ / Assessment Years: 2013-14)

Hansaben Mahendrabhai Faldu |gam&/ | Income Tax Officer
107, Galaxy Appartment, vs. | Ward 2,

Somnath Society, Ravapar Road, Morbi
Morbi-363641

Ty @1 g./S3Ts3mT H./PAN/GIR No. : AAHPF4627R
(31dTereff /A ppellant) . (Tt / Respondent)

3rdremef 31X & /Appellant by : Shri Vimal Desai, AR
gcg2ff #T 31X ¥/ Respondent by : | Shri S. S. Rathi, Sr. DR

g?-IT:I'I?;' $r aii@ / Date of Hearing
HIYOTT &l dI@ /Date of Pronouncement

02/12/2020

03 /12/2020

ICA/ORDER

PER BENCH:

The instant appeal filed by the assessee is directed against the
order dated 29.01.2018 passed by the Commissioner of Income Tax
(Appeals) -3, Rajkot arising out of the assessment order dated
27.12.2016 passed by the ITO, Ward-2, Morbi under Section 143(3)
r.w.s. 147 of the Income Tax Act, 1961 (hereinafter referred as to

‘the Act’) for Assessment Year 2013-14.

2. The captioned assessee has sought to withdraw the appeal
listed above on the ground that assessee has opted to avail benefits
of ‘Vivad se Vishwas Scheme, 2020’ (VSV). As per letter dated
23.11.2020 filed by assessee, it is submitted that assessee does not
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seek to pursue the said appeal owing to exercise of option for
availing VSV Scheme and consequently requested that assessee’s

application for withdrawal of appeal may please be granted.

3. The Ld. Departmental Representative for the Revenue stated
that he has no objection to withdraw the appeals in the

circumstances narrated on behalf of the assessee.

4. In the light of written requests made on behalf of the captioned
party, the appeal is dismissed as withdrawn. However, in the event,
the assessee fails to avail the benefit of VSV Scheme for any
bonafide reasons, then the assessee concerned will be at liberty to
seek restoration of original appeal for hearing before ITAT in

accordance with law.

5. In the result, the captioned appeal is dismissed as withdrawn.
\ This Order pronounced in Open Court on 03/12/2020 |
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